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STATEMEN'T RE, BANKING COM-

PANIES (ACQUISITION AND

TRANSFER OF UNDERTAKINGS)
" ORDINANCE

THE INISTER OF FINANCE
(SHRI R. VENKATARAMAN): I beg
to lay ©On the Table an explanatory
staten-lent (Hindi and English ver-
siors8) giving reasons for immediate
Jeegislation by the Banking Companies
(Acquisition and Transfer of Under-
trkings) Ordinance, 1980.

———

ADVOCATE (AMENDMENT) BILL¢t

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): I beg to move
for leave to introduce a Bill further
to amend the Advocates Act, 1961,

MR. SPEAKER: The question is:
“That leave be granted to intro-

duce a Bil] further to amend the
Advocates Act, 1961,

The motion was adopted.

SHRI P, SHIV
introduce the Bill.

SHANKAR: I

12.10 hrs.

MATTERS UNDER RULE 377

(i) SupPLY OF CEMENT TO THE
DROUGHT AFFECTED AREAS OF MAHA-
RASHTRA FOR CONSTRUCTION OF
WELLS
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(ii) REPORTED THREAT TO COTTAGE
WATCH MAKING INDUSTRY DUE TO
MECHANISATION

SHRI S. A. DORAI SEBASTIAN
(Karur): Sir, under rule 377, I wish
to raise the following mater:

The existence of 3,000 cottage sec-
tor match making wunits is being
treatened by the proposed import of
an automatic four-colour off-set
printing machine with built-in arange-
ment for printing on skillets at a
cost of Rs. 1 crore by & subsidiary of
Match-Giants in Sivakasi, It is the
committed Policy of our Government
to encourage the growth of cottage
units which are the only source for
generating employment on a large
scale, It ig unfortunately the bureau-
cratic practices that hinder the growth
of small cottage units. It is under-
stood that the import Hcence for this
machine has been sanctioned, because
the Government cannot deny the
industrialist his right to have such a
machine if it is not manufactured
within the country and if foreign
exchange is available for the import
of such a machine, It is regrettable
that when the import application is
scrutinised by the Governmental au-
thorities, this aspect whether it will
be detrimental to the survival of
cottage units, is not taken into ac-
count. In thig particular case, the
subsidiary of Sivakasi match-giants is
getting double benefits, In the name
of small scale sector, the excise benefit
is derived; and later, the competing
sector is also decimateq by producing
mechanically the matches on a large
scale. I demand a thorough probe by

Extraordmary Part II, Section 2,
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[Shri S. A. Dorai Sebastion]

the Commerce Minister before permis-
sion iz granted actually for mmporting
this machine.

(ili) DEmMANp BY NATIONAL FEDERA-

TION OF INDIAN WOMEN FOR PROBE

IN TO THE DEATH OF A YOUNG
WOMEN BECAUSE OF DOWRY

SHRIMATI GEETA MUKHERJEE
(Pauskura): Sir, under rule 377, 1
wish to raise the tfollowing matter:

On June 10, at the call of National
Yederation of Indian Worr en, Women
of Shahpur Jat area of New Delhi
demonstrateg in front of Police head-~
quarters demanding a thorough probe
into the death of a young wosnan
Jaswanti, by burning, in her father-in-
law’s house at Nangioi. They alleged
that though a suicide nocte was attach-
ed, there was enough ground in the
past history to think that it was a
case of murder arising out of dowry
dispute. They also said that even if
it wag not 5 direct murder, at least
Jaswanti was goaded to suicide, In
this connection, the National Federa-
tion of Indian Women has demanded,
among vother things, that abetment to
suicide also be made punishable.

Frequent dowry-deaths have given
rise to deep agony in the minds of
the people, particularly in those of
women. Government of India should
take the initiative to call a meeting
of all well-known women’s organiza-
tions to hear and discuss the various
suggestions that they have, for mea-
sures to prevent this kind of crime
as well as for amendment to the
present Dowry Prohibition Act,

(iv) FREQUENT SHUT DOWN OF KoTta
ATtoMmic POWER STATION
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(v) REPORTED DAMAGES DUE TO HEAVY
RAINS IN THE COASTAL AREAS OF
KARNATAKA

SHRI OSCAR FERNANDES
(Udipi): There have been unusual
rains in coastal Karnataka right from
the beginning of the season, Due to
depression in the Arabian Sea large
tidal '‘waves have been lashing over
the entire coast causing erosion at
various points starting from Mullki,
Mullor, Uliyargoli, Padukere, Malpe,
Hoode, Hangarkatta, Gangoli ang all
other places in Coastal Dakshina
Kannada District. The newg of the
damage caused have been reported in
various newspapers, Ip these areas
large patches of land have been wash-
ed away, hundreds of coconut trees
uprooted and a number of houscs
damaged. At many points roads run-
ning paralle] to the sea have been
washed away. Throughout the coast
rivers are running parallel to the sea
with land in between, where thou-
sands of fishermen families are living,
During high tide water from the sea
flows into the river with the result
there is every chance of the entire
piece of land being washed off,
thousands of people living along the
coast of about 100 kms being render-
ed homeless and even danger of loss
of life is envisaged.

I call upon the Centra] Government
to come tg the aid of the State Gov-



